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to-Fhe Delhi Commissionz for Women Bill, 1994, gre: requested

~PELAT_VIDHAN SaBHA

- BULLETIN P:RT - II

(General information relating to «Ssembly =nd other matters)
Wednesday, april s, 1994/Chgitra 16,1916 (Saka)

No. 79
Ihe Delhi Commission for Nomen Bill,1994

----------- . -

copies of the Bill-(both verSicn) aie being circulated
Separately. e el e s

The-motion for consideration of the.Bill is likely
to' be moved by the Minister either on Saturday 9.4,.1994 or

Monday 11th “wpril, 1994, The Minister will also move that
the Bill be Passed. - i

to send their notices so as to reach the Secretariat by
10.00 A.M. on 8.4,1994, %o €nable the Secretariat to circulste
the amendments as may be gdmitted by the Speaker, to the

members and others well before the Bill is taken up for
consideration in the House. )

P.N. GUPTA
SECRET.\RRY



